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MR. DEPUTY CHAIRMAN: Now that the 
Minister has agreed, we shall fix up some time 
for discussion. Now, let us go to the next item. 
The Budget of Assam will be presented after 
it is presented in the Lok Sabha and, I think, 
the House may have to sit for a few minutes 
after 5 o'clock. So, I would request the hon. 
Members to sit a bit longer so that the Budget 
of of Assam can be laid on the Table before 
the House adjourns this evening. Now, we go 
to the next  item. 

[The Vice-chairman (Shri Arvind 
Ganesh Kulkami)  in the Chair]. 

THE     PENSIONS       (AMENDMENT) 
BILl   1981 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. 
VENKATASUBBAIAH): Sir, I beg to move 
for leave to introduce a Bill further to amend 
the Pensions'  Act,  1871. 

The  question    was    put  and the motion 
was adopted. 

SHRI P. VENKATASUBBAIAH: Sir, I 
introduce the Bill. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now, we go to the 
next item. 

 
THE VICE-CHAIRMAN (SHRI ARVIND 

GANESH KULKARNI): You please listen to 
me first and then I will hear what you want to 
say. I am moving to the next item. 
(Interruption) What is your point of order? Is 
it on the previous motion or the present one? 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Jha, the Chair is 
supposed to have every paper and you need 
not question the Chair. The Chair has every 
paper before it. You raise your point of order. 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): I am sorry but I 
cannot help it. There is a notice from Mr. Jha 
on the introduction of the Pensions's 
(Amendment) Bill. But as you know, Mr. 
Jha, the procedure is already over. 

 
THE   VICE-CHAIRMAN (SHRI 

ARVIND GANESH KULKARNI): I cannot 
say. I have now been shoWn. I cannot help it. 
But, if you want to speak, I am prepared to 
hear. But you please speak when the Bill 
comes before the House. Now I will go to the 
next item. 

THE   OIL     AND     NATURAL     GAS 
COMMISSION (AMENDMENT) 
BILL,  1981 

THE MINISTER OF PETROLEUM 
CHEMICALS AND FERTILIZERS (SHRI 
P. C. SETHI): Sir, I beg to move: 

"That  the  Bill  further to amend the Oil 
and Natural Gas Commission 
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Act,   1959,   as   passed   by   the   Lok 
Sabba, be taken into consideration." 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Minister, 
would you like to make any statement on this 
Bill? 

SHRI P. C. SETHI: Sir, at this stajfe I 
would not like to take the time of the House 
by reading anything. I would rather like to 
reply to the points which would be raised by 
hon. Members. 

The question was     proposed. 

SHRI SHRIDHAR WASUDEO 
DHABE (Maharashtra): Mr. Vice- 
Chairman, Sir, while moving the Bill 
for consideration the hon. Minister 
has said that has nothing to say on 
this      Bill        Sir, there      is      a 
radical departure        in        this 

Bill from the normal procedure of appointment 
of persons in public authority and 
corporations. Sir by this Bill it is sought to 
amend the provisions of section 5 of the Oil 
and Natural Gag Commission Act, 1959. Sub-
section (1) of section 5 provides that the term 
of office and conditions of service of the 
Chairman and other Members shall be such as 
maybe prescribed: Provided that the Central 
Government may if it thinks fit terminate the 
appointment of any Member before the expiry 
of the term of his office after giving him 
reasonable opportunity of showing cause 
against the same. Sir, in this section it has 
been provided that the term of the Chairman 
and Members has been assured as prescribed 
by the Rules—whatever it may be, three years 
or five years—and that they will not be 
removed from office unless reasonable 
opportunity of showing cause has been given. 
Now this new provision has been made. No 
reasons are given in the Statement, of Objects 
and Reasons why the amendment is necessary 
to terminate the appointment of a whole-time 
Member who is not a servant, after giving him     
notice for a  period of 

three months or an amount payable equivalent  
to  salary-    Sir,  this   simple  termination,     
termination     sim-plicitor, which has now been 
provided in section 5(1)  is an entirely different 
thing  than what was provided in section 5 of 
the 1959 Act. There it   is  said "that if  any 
member commits misconduct or    some reason  
is there then the removal is possible or 
termination  is possible.    Now,    with this 
blanket power with the Government it will be 
difficult for the members  of the Commission 
as also    the chairman to work with any sense 
of security of the job and also security in 
whatever  he is doing in the    interests of the     
country.    The     very principle of autonomous 
corporations, as  also in  the  case of this  Oil 
and Natural Gas    Commission,     is     that 
they should be managed by professional people 
who   are     experts    in the field and there 
should be    least interference   by     the      
Government. Therefore, Sir, I do not think that 
this is a happy provision which the Government 
has brought forward in this Bill of 1981.    And, 
this cannot be   a substitute for section 5(1) of 
the 1959 Act because section 5(1) of the 1959 
Act provided for  a different  contingency,     
namely,   for   giving  a  show cause notice.      
This is not an additional  power  taken by the  
Government  but  is  in  substitution  of that. 
There is  no reason why this provision which 
was really a good provision has been omitted 
and it is substituted by this new section.    Sir, 
in the provisions     under the  aims  and objects 
it is only stated that the business of oil has 
international    repre-cussions and deals with 
matters which are very vital to the interests of 
the country. And, therefore, if a notice is given  
and  it  is  stated     that it will have  
international  repercussions,     I do not agree 
with this theory    that if  any offijper  or     
member  of  the Commission   has   committed   
a   fraud or an act of dishonesty and if he is 
given a notice, it will have international    
repercussions.      International 
repercussions  can also be there just 
like in Air India where officers were 



 

packed without notice, terminated without 
payment, without compensation. Anyhow, 
international repercussions will be similar. 
Therefore the reason of international reaction 
is ;tretched too far. With such an amendment, 
the Government has empowered itself with 
blanket powers of*termination which will 
not be conductive to th© growth of public 
cor-lortation and the institutions like the 0& 
and Nautral Gas Commission. 

The other amendment made in this Act is 
about the age limit for which prior permission 
is to be taken. It is a good provision. 
Amendment to section 32 (2A) under which 
retrospective effect is to be given, is a very 
important amendment and it was ^ery 
necessary so that the workers and the 
employees get retrospective effect in their 
scales of pay and this has removed a" lacuna 
in the Act itself. 

On this occasion, I would also like to say 
about the working of this Commission. This 
is an important institution and the 
development of the country is mainly 
depending on it. It has also got a very large 
impact on the industrial development of the 
country. Though this has been" working for 
the last 25 years, there are rnany areas in 
which—though the oil is produced—there are 
no petrochemical complexes. 

One such area is Assam from where there are 
many complaints that petrochemical 
complexes are hot being set up. Coming from 
Maharashtra, I can say that though the 
Bombay-High gas is coming up, there are 
demands from vayous areas for having a 
fertiliser plant. As I understood from what the 
Minister had said at that time was that 
according to their scheme, there ar# only six 
places all over the country which have been 
approved for use <tt Bombay-High gas for the 
fertiliser and chemical complexes. There is a 
demand from Vidarbha area that there should 
be one petrochemical complex and Malikapur 
has beeri suggested as a site for the same.   I 
would like the 

Minister to consider it seriously give one 
fertiliser complex for the interior area 0f 
Maharashtra. The gas is to be used al] over 
the country and at different places and areas 
but there are hinterlands of Maharashtra 
which will not get any benefit. It is a very 
serious matter which the Minister should 
coVisider. 

Sir, in reply to Starred Question No. 13 
yesterday about the wastage of natural gas in 
Assam, the reply given was: "About (3.5 lakhs 
Standard Cubit-Metres of gas per day is being 
presently flared mainly on account of (i) want 
of consumers; (ii) failure of the bulk 
consumers.. ." etc. That showa how much gas 
is being wasted in Assam. This is a serious 
matter that it is not being properly utilised. I 
would like t0 know whether in case of 
Bombay gas, any quantity is being flared aaid 
not being utilised. What is the policy of the 
Government about conservation of the gas 
which is very essential for the development of 
our country? 

The Minister should also have take'a 
advantage of the occasion to amend many 
other provisions of the Act of 1959 which ia 
now an old legislation, by remodelling it 
completely in order to make it more effective 
instrument for development of oil and natural 
fi?s in our country.    Thank you. 
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SHRI GHANSHYAMBHAI OZA (Gujarat)': 

Sir, we are dealing with the Amendment Bill of an 
Act which pertains to a very important organi-
sation in the present context of our economy. All 
of us know very well what amount of foreign 
exchange we have to' pay for the import of petro-
leum and its products. We also know that the cost 
of imported oil and its products in view of the 
likely oil shortage of oil in the global context is 
going high. We also know that the low level of 
known domestic oil reserves also is depleting very 
fast. The hon. Minister will bear me out when I 
say that out of the present known reserves of oil, 
we have reserves hardly sufficient for ten years. If 
I mistake not, we have got 366 million tonnes of 
crude as fuel reserves. In view of this it is highly 
necessary that we should speed up exploration of 
our oil resources in every way, whether it is off-
shore or on-shore. And I am happy to note that in 
the Sixth Plan a very good provision has been 
made for such exploration.    If I mistake not, it    is 

Sharing of the product with the foreign 
collaborators should not be a condition for 
collaboration with them. 



 

[Shri Ghanshyambhai Oza] 
2.873 crores of rupees for the exploration of oil 
and natural gas. 

Sir, the other day I was hearing my friend, 
Mr. Sethi, on TV. I was very happy to note 
that not only is he conscious of the huge 
responsibility that is devolved upon him irres-
pective of the checks on our economy but also 
that he has some imagination about solving the 
problem. Many years back when we were 
discussing the problem of oil exploration, I 
had annoyed my old friend, Mr. K. D. 
Malaviya, by telling him that too much 
deviation to the left amounts to right reaction. 
He did not want any participation of foreign 
experts in the exploration of oil and natural 
gas. He wanted to rely upon our own 
resources. I would have been very happy if 
our own resources whether in men or material 
could have given us the necessary oil and gas 
that we need for our economy. But now I am 
very happy to note that my friend has entered 
into some agreements with foreign companies 
to explore whatever resources we have got, 
whether off-shore or on-shore. 

These amendments which are brought 
before us are, to my mind, innocent and non-
objectionable. My hon. friend here, who is a 
trade unionist, has naturally taken objection 
when a man has to be suspended and when the 
services of a Government employee are to be 
terminated by giving him three months' 
notice. Natural justice, of course, demands 
that before a man is sacked he must be given 
an opportunity of knowing the charge against 
him for which his services were being 
terminated. But if you look at the Act) you 
will find that this is only a reciprocal arrange-
ment. Under the Act, a Government employee 
can terminate his own services, that is, he can 
leave the organisation, after giving three 
months' notice. He is at liberty to give three 
months' notice to the ONGC and leave the 
job, but the ONGC cannot reciprocate.   So I 
think 

it is a reciprocal thing. To that extent this is 
not objectionable. And, as I said, {he work of 
exploration is such that I want to give him all 
facility to see that he has got the right person 
on the right job. We know that they are very 
strategic antJ very delicate points where we 
want efficient people, industrious people, 
people with dedication and, therefore* I 
would not grudge whatever powers he wants 
for the full exploration of our natural gas and 
oil. 

Sir, while we are on this  subject, I cannot 
restrain myself from making certain  
observations  about  payment of royalties  to  
Gujarat  and     Assam from    which    States    
the   ONGC   is having both oil and gas.    We 
know that under   the Constitution     mines, 
mffierals," gas   and   all  these     things belong  
to the State.    Here they are the property  of the 
respective State Governments of Gujarat and 
Assam, but under the Constitution the Centre is 
given the power for the regulation and   
development  and  promotion  of petroleum  
and  its  products,  but  the property   still  
remains     that   of  the State  Governments.    
Now  you  have got an Act of Parliament, This 
4 P.M. is the      Constitution.      Now, under the 
Act   of Parliament, under the ONGC Act, they 
have acquired the right to regulate and develop 
all these things    Very well; we do not grudge 
that, because they are capable persons, and 
under he Constitution they are authorised to do 
it. But they have assumed the power of fixing 
royalty under an Act of Parliament.    So far as    
our    legitimate* dues are concerned, we are 
the plaintiffs wh0  are entitled to  certain  re-
medies, and the Government of India ^ is the 
defendant and it is also    the judge.   Under the 
Constitution we are the proprietors of all these 
things and we are entitled to the royalty.    But 
the royalty is fixed by whom? By the defendant.   
They are the judges. And the defendants, sitting 
as judges, have to pass a decree against 
themselves. What is the position today?   They 
are 
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grudging the legitimate royalties to these 
States, In Gujarat we are smarting under a 
sense of injustice being rendered to us. When 
we are entitled to crores of rupees, we are 
grudgingly given a small pittance. I know that 
you have recently raised the royalty to Rs. 
61/- or so. But that also you did before the 
price hike in crude and all these things. Is it 
not unfair? "Under the Act," you say. Yes, 
under the Act; but under the Act which is 
passed by this Parliament,- not by the State 
Assemblies. Under the Act Pas" sed by this 
Parliament you have assumed powers for 
regulation. And now as the defendant you also 
fix the royalty, and then you say, for four 
years you are not bound to revise it. It is a 
unilateral decision which is not fair, which is 
not just, which is not legal. I would advise the 
Government of Gujarat to g0 to a court of law 
with writ petition or with a suit and sue the 
Government of India/ONGC for obtaining 
adequate and proper royalties, because the 
people of Gujarat are smarting under a sense ■ 
of injustice being rendered to them^ that they 
are given a very small pittance in lieu of a 
very big amount that they are entitled to. If the 
price of the oil which is being imported is to 
be linked with the royalty that is being given 
to us, my friend will immediately concede that 
we are entitled to a much higher amount than 
what has been given. On the one hand they 
deprive us of the sales tax. We cannot take the 
sales from them.So, that 4 per cent goes. And 
then they are giving us a small royalty fixed 
by them. What is the subterfuge that they are 
practising? Excuse me for these harsh words. 
It is a subterfuge that they are to give the 
award. Who is to give the award? The 
defendant has to give the award. Under the 
Constitution they cannot unilaterally fix the 
royalty. The Gujarat Government is willy-
nilly drawn into that thing. Both the Central 
Government and the Gujarat Government are 
parties and there is an award which is to be 
given by the defendant. And under this award 
we are given much less than what    we    are 

entitled to. You said on that day on the TV 
that for four years you are not bound to 
consider it again, that at present there is no 
proposal before you. After the price hike you 
fix the royalty first at a very low level, and 
then you raise the prices of crude and 
petroleum products, and we are deprived of 
the legitimate royalty that we are entitled to 
get. 

I. would request my honourable friend to 
look into all these things in fairness for 
justice, and looking to the provisions of the 
Constitution; otherwise, I would strongly 
advise the. Government of Gujarat t0 sue in a 
proper court of law the Government of India/ 
ONGC, because the defendant cannot sit as a 
judge and throw away a small pittance as a 
decree agains himself. 

Thank you very much. 
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SHRI P. RAMAMURTI (Tamil Nadu): 

Mr.Vice-Chairman, Sir, Mr, Dhabe has raised 
certain objections. But, as far as the Statement 
of objects and Reasons is concerned, I would 
like to read out and point out certain things.   
But, unfortunately, he is not 
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here. I would like to point out that the objects 
mentioned therein are certainly good. The 
Statement of Objects and Reasons says: "The 
Central Government can terminate the ap-
pointment of any member before the expiry of 
his term of office only after giving him a 
reasonable opportunity of showing cause 
against the same." Then it says "The business 
of oil has international repercussions and deals 
with matters which are very vital to the 
interests of the country." It is very correct. I 
would like to add that it includes the security 
of the country also and I would like to 
emphasise that. It goes on to say: "The 
working of the Commission has shown that it 
may be necessary in public interest to 
terminate the appointment of a member 
without giving show-cause notice." It says that 
it may be necessary, in public interest, in the 
interest of the security of the country, in the 
interest of the economic development of the 
country, to terminate the appointment of 
people who may have got links with foreign 
powers, with the foreign multinationals, who 
have no interest in our development and, in 
these cases, the reasons cannot be divulged. It 
may not be possible for you to prove in a court 
of law also and it may be necessary to ter-
minate their services in such cases. I have no 
objection to this object mentioned in the 
Statement of Objects and Reasons. But the 
way in which the entire structure of the 
highest bodies taking decisions with regard to 
these things is now constituted, I am afraid, 
these objectives will not be achieved at all. On 
the other hand, the opposite of these objectives 
will be achieved. Why am I saying so? For 
example, the highest body, so far as the 
ONGC is concerned, is the Board of Directors. 
Now, in the Board of Directors, among the 
members, among the permanent members, 
there is not a single person who knows 
anything about oil technology. There is not 
even one person who knows anything about 
oil technology. The Chairman is a Finance 
man and the other people are people who had 
been 

connected with the Railways or with 
some other engineeering industry and 
things   like   that.    So, you pitchfork 
people according to your choice from 
different disciplines and put them in 
a very key and sensitive field and you 
expect that they would be able to take 
proper decisions. What kind of deci 
sions they have been taking that also 
I know. And, for the    Chairmanship 
which is going to be vacant soon, you 
have selected a person one Mr. Wahi, 
who has nothing to do with oil tech 
nology.   He  was   previously   in     the 
BHEL and he was the    Chairman of 
Cement  Corporation.  He may     be a 
good engineer.    In the BHEL he be 
came the Executive     Director.      He 
was first there as General    Manager 
and then he     became an     Executive 
Director  in  the Hardwar unit     and 
later on, he became the Chairman of 
the   Cement   Corporation  and     from 
there he is being made an Officer on 
Special Duty. What is he going    to 
do? What does he know      about oil 
technology?      He     knows     nothing 
whatsoever      and,     according to the 
Press  reports,  he is  now an under 
study of Mr.  Venugopal who is just 
now  the  Chairman  and he is  being 
trained and has been made a special 
officer there with the      object        of 
making him take the place of     Mr. 
Venugopal when  he  retires  in     the 
month of October.   So, if you are go 
ing to have people who have nothing 
to  do with oil technology,  then how 
do you expect the people who      are 
there down below,  our technologists, 
our engineers, who have     developed 
this  industry  from  the  scratch,     to 
give  their  utmost?   How      do     you 
expect  them  to  give their     utmost? 
Will there not be frustration?      Will 
they not feel frustrated? What      can 
they do now?      Will you be able to 
get the advice of these talented peo 
ple  in this  field?   And  what     about 
your  own Ministry? Your      own 
Ministry previously consisted of—the 
Secretary of this particular Department was 
an IAS officer—IAS officers. And, as I have 
said several times, the "IAS is the Indian 
Avtar Service" and the IAS man take any     
avatar. 



 

[Shri P. Ramamurti] 
But whom are you now putting? You have now 
put Mr. Kumar who was a Public Relations      
Officer     in    the Burmah-Shell. I do not 
know how he was  recruited  from  a multi-
national company.     What does he know of oil 
technology? He was a Public     Relations  
Officer  of Burmah-Shtell.   You have put him 
as Secretary. Therefore, it is a wonderful 
structure. In    the ONGC there is not a single 
member, permanent  member,  knowing oil te-
chnology.      You  Secretary is  either an IAS 
officer, or somebody who has been brought 
from a     multi-national company like the 
Burmah-Shell which is not interested in our     
exploiting our   oil   resources.   This is the 
kind of structure. What is happening now? The 
Government of India has    now got two ships 
or three ships for exploration    purposes.    
One   American company Atwood has been 
given the task of digging deep. And then they 
have also been given the     management of 
two ships which we own. Till last year they 
were given the management    also    of   
another  ship which were owned by a     sister     
concern, Indian Oil Company. So one particu-
lar company today is now operating in this 
regard.     The Government of India took a 
wise decision to acquire three more ships. One 
ship the Government of India acquired at a 
cost of fifty-five lakhs of dollars, or I do not 
know what it is, from West Germany. I am not 
quarrelling that because it was on the basis of     
tenders.   But, then the Ministry people 
concerned— I do not know if you know this; 
that te why I am bringing all these facts to your  
notice—have now     brought forward a 
proposal that instead      of purchasing the two 
other ships     we hire   twt     ships.    One ship  
is  lying in    Singapore    port.    But   the   hir-
ing      charges      for   two   years   are much  
more  than  the  total     cost  of purchasing 
that.     This is a wonderful proposal put up by 
the Ministry. I do not know whether you     
know that.  Our entire off-shore drilling is now 
going to be in the     hands of a foreign  
company,   and     particularly 

an American company. I would like to warn 
you about this. After Independence, we 
wanted to find out whether there is oil in this 
country or not. We invited people from the 
United States. We invited people from 
Britain. We invited the so-called experts from 
all over the world. All these Western experts 
came to the 'unanimous conclusion1 that there 
is no oil all in this country. This is there on 
record. After that we went to the Soviet 
Union.. And it is the Soviet Union which 
came and told us that there is oil in this 
country. The Soviet Union also gave facilities 
for training "Oil Engineers'. No other country 
came and gave that training. And most of the 
people who are now working in the ONGC 
are people who have been trained as Oil 
Enginers in the Soviet Union. Now, one 
would have expected that during 19 years of 
the existence of the ONGC... 

SHRI M. KALYANASUNDARAM (Tamil 
Nadu): Twenty-years. They celebrated their 
silver jubilee. 

SHRI P. RAMAMURTI; All right, twenty-
five years. During these years nobody has 
come forward with a proposal for putting up a 
training institute for training our young, bright 
boys in oil technology Have you got it today? 
If not, why is it that for all these years this has 
not been done? It is because they are not 
interested in that. They are interested in 
entering into deals with foreign multi-national 
companies. I know, Sir, that Bombay High 
was developed by our engineers. We certainly 
went in for French collaboration for certain 
small things. But the major work was done by 
our engineers. The platform was forged not by 
foreign countries but by our engineers In the 
Garden Reach Workshop. So, our 
technologists have shown their ability for off-
shore drilling and the production is about 8 
million tonnes per year. Suddenly, the 
Minister wants to improve these things. They 
agreed with him. But they did not want any 
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further extension of the collaboration with    
this    French   Company.    The Minister came 
out with the statement that if they did    not      
achieve that target, heads will roll.     I am 
using the very words he used.     He   said: 
"Heads will roll." Why don't you give them a 
chance? Insteada of doing that, they  have  
extended  that agreement. This French 
company will give     you some advice. Have 
they given you the guarantee? On the other 
hand, When your Secretary was questioned by 
the Hindu  correspondent  after  the signing of 
the agreement as to whether the French 
Company has guaranteed that this target will 
be reached, the answer   was   a categorical 
'no'.    Let us see what is the    experience   that 
they have. This French Company has no 
experience of drilling operations on a vast field 
like the Bombay    High. The largest field that 
they have got in the world is in     Indonesia   
which has got a capacity of 9 to 10 million 
tonnes. Beyond that, they have    no expertise 
an<} today you have given them this 
opportunity. I dare say that it is a transfer for 
technology in the revers direction.    They will    
experiment here. They     have not     given you 
the guarantee that      they    will achieve the 
target. They will experiment here and whatever 
information they gather as a result of the     ex-
perience here, as a result of the drilling 
operations here, they will use it for other 
purposes.     This is     called collaboration. 
This is     called technical collaboration.      In 
such a situation, what will our engineers do? 
No wonder that many  of our      drilling 
engineers are wanted by the multinational 
companies in the Arab countries.    (Time bell 
rings.)    I am perhaps the last speaker. Please    
allow me some time. Therefore, there is an 
exodus of people from this    country. Many 
people are going to the    Arab countries.      
Our people are    wanted because of their talent 
and experience. They are being purchased at 
half the world rate      because the money we 
are giving them is much less.     They are 
patriotic and working     on less salary.     But 
today we are not pre- 

pared to harness that patriotism. We prefer the 
multi-nationals. There are vested interests in     
your    Ministry and there are vested interests 
in Oil and  Natural Gas  Commission.      The 
Oil and Natural Gas Commission, as it is 
constituted today; has vested interests who are 
not interested in developing our oil 
technology.   It is a very sensitive thing.      We 
know the experience of     American     
companies. Drilling in the ocean means that 
they get information not only about     oil, but 
they also get information with regard to the 
entire seabad and whether there is any     
mountain   somewhere. Then they pass on that 
information to their Government.     We know    
that the American companies are serving the 
interest of their Government, and pass on the 
information with regard to the nature of     the   
seabed     and whether a sub-marine can go     
there or not. All this information is passed on 
to the United States.     This is what is   
happening.   Therefore,    Sir, it is all an empty 
talk. We can go on talking that we are 
interested in developing our     technology and   
all that. But our technicians are not allowed to 
work and we want collaboration  for   every   
thing.   Then      our people proved that this is      
possible. And all your saying that the foreign 
collaboration will be on our     terms, we know 
what it   will   be,   because those foreign 
companies  are not interested   in   developing   
our   country. The entire history of our 
country's oil exploration  proves  that.      Till     
the Soviet Union came, they all said that no oil 
is there. And then they were prepared   to   put   
up a refinery only when Mr. Mossadeq, the 
Prime Minister of Iran, who was assassinated 
by-a U.S. plot, nationalised the oil industry in 
Iran. It was at that time they said that they 
were prepared   to put up a refinery in Bombay 
and     other places.      They put up the    
refinery. And what was  the condition?  They 
charged for the crude oil as if     the crude oil 
was     brought    from     the Mexican shores. 
That means, we had to pay the        entire     
transporation charges of over 8,000 miles 
when the 



 

[Shri P. Ramamurti] crude oil was brought 
from about 1,000 miles. And when the 
Government of India said that they would 
import the crude oil from the Soviet Union and 
give them those companies flatly refused to 
refine it. We know that history. They are not 
interested in that. Therefore, if you do not 
agree to their conditions of sharing the oil, 
they will explore, they will take all the 
sensitive information that is necessary and 
they will go there and say that n0 oil is found. 
And you will be where you were and then you 
have to start again. Therefore, dejpending 
particularly upon the United States with its 
record with regard to India, with its record 
with regard to Tarapur where it is today 
refusing to honour its comments with all its 
record with regard to what it is doing to 
Pakistan and threatening us, with all these 
things, if you c6ntinue this kind of thing, you 
are placing the security of our country itself at 
their mercy. Therefore Sir, I would request the 
Minister to look into this question very deeply 
and see that the entire Commission is 
overhauled lock, stock and barrel. They 
should go into collaboration only with those 
people who are interested in the development 
of our industry, who know something about 
oil technology, who are well-versed in oil 
technology and who are prepared to help us on 
our terms. The United States will not help on 
our terms. On the other hand, they will dictate 
their terms and you will have to accept or give 
up, and they will say that there is no oil. 

Therefore, Sir, while I support this Bill, 1 
am afraid, it will not be able to achieve its 
objective unless you are prepared to overhaul 
immediately the entire structure of the 
decision-making body as far as oil technology 
is concerned. Thank you, Sir. 

SHRI M.    KALYANASUNDARAM: Mr. 
Vice-Chairman, Sir, this Act has been in force 
for more than 22 years now. After 22 years, 
the Minister has 

come forward with an amendment relating to 
the appointment and removal from service of 
the Commission Members. Sir, while 
introducing this Bill, the Minister had nothing 
to say. Without a speech, he introduced it. I 
wonder, Sir if this amendment was so essential 
should he not take this House into confidence 
and tell us how many instances he came across 
where for want of this power he could not deal 
with the recalcitrant Members of the 
Commission. And if he told us any instances 
we can readily accept this amendment. But I 
am not able to accept this amendment the way 
in which my previous speaker, Comrade 
Ramamurti supported it-Sir, it violates the 
principles of ■ natural justice. Even a criminal 
is given an opportunity to be heard. After all, 
what was given here is only a show cause 
notice, So they want to take away that right of 
defence of the Member when he is removed. 
Sir, let it remain as it is. I am not s0 vehement 
on that point. 

Now,  Sir,  coming  to the function 
ing of the ONGC, this ONGC itself 
will be a monument to the name of 
late Shri K. D. Malaviya and Indo- 
Soviet Cooperation. With out the pro 
mise of co-operation and without the 
help given by the Soviet Union     in 
training our personnel it would have 
been very difficult for the ONGC to 
function even on this scale. Now, what 
^s disquieting is that of late the Gov 
ernment is going back on the policies. 
When the ONGC was constituted, the 
objective   was    self-reliance.   It was 
thought that it    was an     important 
source of energy    that we     should 
develop, our own oil, our own petro 
leum, our  own petroleum     complex 
that  was  the   perspective  before   it. 
How   far   has   this perspective been 
achieved?  Now  when we look at it 
from      that      point      of      view,   I 
do      not      know        whether        the 
ONGC has completed 3 
proper survey of the resources available in 
our country both on-shore and off-shore. 
They made some drilling in the Cauveri basin 
but the result is not known.     'They have left 
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it in the middle. I do not know what was the 
hindrance faced by it. I am told the allocation 
of funds is not adequate to pursue further the 
Cauveri basin exploration. So, with regard to 
production of oil we are still at the stage of 
exploration. Therefore, however much we 
spend on this it will not be a waste because it 
is a valuable source of energy. One thing is 
clear that we must have our indigenous oil, 
we must get our own oil. Secondly, in using 
the oil whatever waste can be avoided should 
be avoided. 

Earlier while discussing the Calling 
Attention Notice many Members referred to 
the use of oil. The railways are the biggest 
consumers of oil. I will not grudge that 
although the Minister will say that they are 
going in a big way for the electrification of 
the railways. I do not know at what distance 
of time that can be achieved. Even the 
production of electricity has its own problems. 
We are not so adequate or self-sufficient in 
the production of electrical energy which is 
needed by us. If the railways also make a 
demand, I do not know where we will be. 
Now, diesel will have to be saved. Even if we 
are able to achieve our target in the near 
future, it will be worthwhile to save as much 
of diesel as possible. Under road transport we 
are wasting a lot of diesel. \Time-bell rings). 
For carriage of 15 tonnes of goods heavy 
vehicles are used for long distances. Coastal 
shipping is being neglected. The Minister of 
Shipping and Transport was just now here. 
There should be a co-ordinated policy in using 
oil. The road transport is wasting our diesel 
oil. If the coastal shipping is developed, then 
it will supplement thes railway transport and it 
will result in saving the valuable diesel oil So, 
such a national outlook must be there not only 
with regard to exploration and tapping the 
indigenous sources but also in properly using 
the product. Sir, I do not want take much time 
of the House with regard to this Bill. I want to 
seek only a clarification 

from the Minister with regard to the necessity 
for such an amendment at this point of time. 

SHRI AMARPROSAD CHAKRA-BORTY 
(West Bengal): Mr. Vice-Chairman, it is really 
unfortunate to see that in spite of the decisions 
of the highest judiciary and also of the 
different High Courts the Government has 
come out with an amendment to section 5, that 
is clause 2 of this Bill, Two points have 
already been covered by my friend, Mr. 
Dhabe, but there is another serious point 
which has escaped the notice of the Govern-
ment. Firstly the opportunity Which was 
provided for in the Act, has been taken away 
by clause (a) under which a notice is given 
instead of giving him an opportunity. Clausa 
"(b) says; "terminate the appointment of any 
part-time member who is not a servant of the 
government, after giving him notice for such 
period as may be prescribed" and under (c) 
they can terminate at any time the 
appointment of any member who is a servant 
of the Government. I do not know how the 
Ministry can overlook the provisions of 
Article 311 of the Constitution. It violates the 
provisions of Article 311. They can say that 
they are going to terminate the employment of 
a temporary or a casual worker but nowhere it 
is stated like this. Then, there are decisions 
that services of temporary or casual staff can 
be terminated unless there is a stigma given 
against the employee and then only his 
services can not be terminated by a notice 
only, But here if he is a permanent servant, his 
services can be terminated Thus, Sir, it 
violates provisions o1 Article 311 of the 
Constitution I do not know how it escapei the 
notice of the Ministry and th< Department of 
Law and how can thi statute override the 
provisions of th Constitution. So, prima facie, 
I woul draw the attention of the Ministe and 
the House to this fact. This Com mission has 
been there for the past 2 years. Already, there 
is interna grouping, and there is lack of 
securit; 
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[Shri  Amarprosad   Chakraborty] and that is why 
the ONGC    cannot proceed. Secondly, its work is     
being controllled by persons who    have no idea of 
the oil technicalities. There is a good joke on family 
planning that a seminar was organised and the presi-
dent who was selected had    himself no control over 
birth and the person who inaugurated had no idea of 
birth. So ,the ONGC is in the same position. The 
officers who are appointed have no idea of the oil 
techniques. India with all these vast natural 
resources has not been able to develop as per the 
expectations of the people and the Government. 
What are the    reasons? Firstly,   there   is   no 
security among the  workers;  secondly,     
incompetent and inexperienced persons are     ap-
pointed who have no    knowledge of the 
technicalities. Then, Indian technicians who can do 
the job well, are not given the chance;  there is      no 
scope for them and they do not have the feeling of 
security. If we remain complacent and depend only 
on the multinationals who do not want that India  
should develop, who  do     not want any further 
resources to be exploited by us, as has happened 
during the last 22 years, we will not be able to 
proceed     further.        By     these amendments, the    
position will     be worse. So I want to know    
whether such     amendments     can be     made 
because in my opinion it is a violation of the 
provisions of the Constitution. The only reason 
given by the hon.   Minister   in   the Statement of 
Objects and Reasons of the Bill is that there are 
international repercussions. Would this justify 
Government's violation of article 311 of the 
Constitution?   How   can   it be done?    I am note 
able to    appreciate this.    After 22 years, they   
are   coming   forward with   an  amendment  and  
this  is  an amendment  which is  in  violation of 
the principles of natural justice and this  is  also in 
violation of all principles,   norms,   procedures 
and legal principles laid  down by   the   higher 
judiciary in the country. 

Then, they are going to formulate a regulation. 
Here also,     they    are 

taking complete powers and they are giving 
retrospective effect. This is especially so in 
regard to conditions of service of the 
employees. By this amendment, they can 
change the service conditions of the workers. 
When this Bill is passed, it will be a 
retrograde step in the working of the ONGC. 
Without entering into the details, though we 
have a memorandum from the ONGC union, 
which discloses a very dark picture, I would 
only draw the attention of the Ministry to look 
into the matter so that security of service is 
there, ONGC can go forward and our 
technicians will be able to get a chance. We 
should see that we are not exploited as we are 
now being exploited by the multinationals; we 
should be able to get out of their clutches and 
depend upon our own technicians and 
scientists who are very much efficient and 
who are acclaimed by the whole world. This 
is my submission. 

 



429 OH & Natural Gas        [ 18 AUG, 1981 ]      Commission (Amdt.)    430 
BiU, 1981 

 



431 Oil & Natural Gas        [BAJYA   SABHA ]    Commission (Amdt.) 432 
Bill, 1981  

 

SHRI P. C. SETHI: Sir, in the beginning 
when I was moving the Bil^ I did n°t speak on 
this because the Bill is so simple that I 
thought it does not require any more explana-
tion what has been given. But, Sir it appears 
that particularly with regard to section 5 there 
is some misunderstanding in the minds of 
some hon. Members, although most of them 
have supported it. So I would like to clarify 
this situation. 



 

According to this Bill, we are changing 
only" three sections. One is section 5, another 
is section 15 and the third is section 32. As far 
as section 5 is concerned, this section deals 
with the problems of office and conditions of 
service of members. Wheireas up till now, 
according to the previous Act, a full time 
member has the right to resign his office after 
giving the Central Government three month's 
notice in writing, the Central Government has 
no such right. Therefore, a reciprocal right 
accrues and the Act is being amended in order 
to acquire this right. Secondly, there are some 
part-time members. With regard to these part-
time members who are not servants of the 
Government, their services can be terminated. 
This is the second type of members who are 
appointed. Now, as far as Mr. Chakraborty's 
point is concerned, with regard to a 
Government servant who is appointed on the 
Board when we say that his services can be 
terminated from the Board, that does not 
mean that he ceases to be a Government 
servant, because he is already working as a 
Government servant in some capacity, as a 
Joint Secretary or Additional Secretary and so 
on and, then; over and above these things, he 
is appointed as a part-time Director or 
Member of the Board. Therefore, when we 
remove that particular officer, may be on 
account of reasons of transfer, my be on 
account of his having to be a sent back to a 
State... 

'   SHRI  AMARPROSAD     CHAKRA-
BORTY:   No, not transfer,    You see the 
word here. The     word is "termination" and 
not "transfer." (Interruptions) 

SHRI GHANSHYAMBHAI OZA: It is 
reversion,   (interruptions) 

SHRI P. C SETHI It is not reversion in the 
sense that he is actually acting in a dual 
capacity. He is working as a Government 
servant and, additionally, he is a part-time 
member of the Board.       So, Government 
has 

the authority to ask any other member of the 
Government who is in service to be on the 
Board and therefore, removal from the other 
post of member is not termination from 
service because he happens to be a permanent 
member of the Government. Similarly, this 
section does not apply to the permanent 
employees of the ONGC. As far as other 
permanent employees of the ONGC are 
concerned they will not be subjected to the 
change in section 5. It is meant only for the 
full time members. I would also like to add for 
the information of the hon. Members that this 
is nothing new. Some of the other Acts, for 
example, the International Airports Authority 
Act, 1971, the State Bank of India Act, 1955, 
the Industrial Finance Corporation Act, 1948 
and the Regional Rural Banks Act, 1976, 
already contain such a provision. And, 
therefore, amendment of section 5 is in tune 
with the sections which these bodieg have got 
and is absolutely justified. It is not desirable or 
it is not desired to harm anybody or we do not 
have in mind any particular member whom we 
want to remove. Acually, this has got to be 
used sparingly and the responsibility of the 
Government, after acquiring this power, 
increases, furthermore, they would not use 
this section for the removal or termination of 
the membership 0f any member lightly. 

SHRI SHRIDHAR WASUDEO DHABE: 
"Hon. Minister, why hava you then deleted 
the section which gives addition powers? It 
was there with the Government. Why have 
you  deleted  it? 

SHRI P. C. SETHI: We are making it in 
tune with the other Acts of the Corporations 
which are there. Now, as far as the points 
raised by the hon. Members are concerned, I 
win deal with them one by one. With regard 
to section 15, Sir, here it is a  minor  change.    
No hon.  Member 
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[Shri P.  C.  Sethi] 

has spoken about it, but I would like to make a 
brief mention that here as yet the power for 
creation of a post with a maximum pay-scale of 
Rs. 2750 per month exists without ' obtaining 
ths prior approval of the Central Government. 
Now ONGC had the authority to appoint even if 
he had retired at more than Rs. 2750 per month. 
We are also bringing it at par with the 
provisions of the other Acts that wherever any 
member who is beyond the age of 58 years has 
to be appointed in service at more than Rs. 
2500 per month, the prior approval of the 
Government is needed. 

Then, as far as section 32 is concerned, this 
section is really for the benefit Of the workers 
because what happens is that whenever the 
Government issues an official Gazette for a 
change in emoluments, that is not applicable 
to the members of the ONGC and, therefore, 
in such cases we are taking a retrospective 
power to make them applicable from this 
date. So this in brief is the outline of this 
measure. 

Now hon. Members have raised certain 
points which are not actually directly 
connected with the Act but certain points with 
regard to the working of ONGC and other 
allied matters were raised. Now Mr. Dhabe 
particularly made his. point with regard to the 
show-cause-notices about the petrochemical 
complexes in many places where oil is being 
produced. I would like to inform him, and 
through him to the entire House, that the 
petrochemical complex in Assam is being 
established and the work is going on. Sir, Mr. 
Ramanand Yadav has said that foreign 
collaboration should be on our terms and there 
should bf> separate areas for ONGC, Oil 
India and foreign companies. Thig exactly ig 
the idea. We have carved out 32 blocks which 
are being offered to the foreign companies.   
ONGC has been given a large 

chunk of the country both for offshore and 
on-shore operations. Similarly, Oil India has 
been given a large portion of the country for 
these operations. But certain areas which we 
carved 0ut have been offered to the foreign 
companies. Out of the 32 areas, 17 are off-
shore and 15 onshore. Originally, we received 
about 67 responses for this. Short-listed 
companies were 35, but finally we received a 
much less number of final bidders. Final 
discussions are going on and we are hopeful 
that, as far as these foreign companies are 
concerned, we will be able to finalise these 
details. With regard to the agreement with 
these foreign companies, I will come to that 
part of the question when I come to Mr. 
Ramamurti in this series. Sir, I agree with Mr. 
Ramanand Yadav that the residential problem 
of the Bombay- High workers and the 
workers 0f ONGC has to be solved. As far as 
the Bombay High workers are concerned, we 
know that they are working in very difficult 
conditions and we are in touch with the 
Maharashtra Government and we have 
personally requested the Chief Minister, who 
is taking an interest in the matter, to allot 
~suitable land so that we can take up the 
construction of houses for the workers of 
ONGC. 

5 P.M. 
Sir, I am very "thankful to Mr. 

Ghanshyambhai Oza for supporting not only 
this Bill but also the exploration policy of the 
Government of India which is at present. I 
appreciate, Sir, being from Gujjarat he was 
earnest about the royalty. It is true that we 
enhanced the royalty rate from Rs. 42 to Bis. 
61 only a few months back, and according to 
the Act, as I said on the TV, a revision does 
not lie before four years unless the Act is 
changed. But that does not mean that there are 
no precedents where Prime Minister has taken 
a decision even before that. The whole matter 
is engaging the attention of the Prime 
Minister because the re-quests have come 
from the Gujarat 
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Government and the Assam Government both 
'for the revision of this royalty. Although I am 
sure that the Gujarat Government will not 
heed his advice of going to the court, I would 
strongly urge upon him not to urge upon the 
Gujarat Government to go to the court against 
the Government of India. 

Mr. Bhandari also said that he is not much 
against ths intention of the Bill. But, Sir, he 
says that in the implementation it would not 
be properly executed. He also said that the 
multinational collaborations ignore the 
indigenous technicians. Sir, I would like to 
point out that even in the case of CFP with 
which we have entered into a collaboration 
for further enhancing the production from the 
Bombay High, we have done it keeping the 
ONGC fully in the picture. The ONGC 
technicians will get the transfer of technology 
also. It was not done over and above their 
head as a result of a political decision. The 
ONGC has carried on all the discussions. 
They had gone to Paris for discussions, and 
then they had the final round of discussions 
with the French team. It is only with the 
agreement and consent of the ONGC people 
that we have entered into this. As far as the 
collaboration with other companies Is 

concerned, although at one point of time it 
was considered that no foreign company 
should be called for this, here also as far as 
the negotiating team is concerned, the 
Chairman of the Oil and Natural Gas 
Commission and other Ministries are very 
much in the picture, and whenever we would 
decide entering into any foreign 
collaboration, the need for development of 
the indigenous technicians and know-how 
would be taken care of. 

Mr. Ramamurti was not at all critical as far 
as the Bill is concerned, but he was more 
critical about the functioning and the 
structure of the ONGC. He particularly 
mentioned that the ONGC on its board       
does 

not have people who know anything about 
oil. He was critical about our appointment of 
the new Chairman. He was also critical of the 
appointment of the Secretary( forgeting, as 
was mentioned by one of the hon. Members 
when he was speaking, that he had left the 
Burmah Shell 25 years ago and that since 
then he has worked in the Government of 
India in various capacities and acquired a 
special knowledge as a specialist. Therefore, 
to say that Mr. Lovraj Kumar does not know 
anything about oil and that too the type of 
criticism from an hon. Member like Mr. 
Ramamurti, I personally feel, Sir, was not 
justified. 

As far as the ONGC Directors are 
concerned,... 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Is he a technocrat 
himself? 

SHRI P. C. SETHI: He is a technocrat, Sir. 
He knows the subject well. 

AN HON. MEMBER: He wa3 a sales 
representative. 

SHRI P. C. SETHI: Only because he was 
at one time in the Burmah Shell does not 
mean that he is representing the interests i the 
Burmah Shell even now. That way, according 
to you, nobody  would change. 

Then, Sir, as far as the ONGC structure is 
concerned we are trying to have in the 
ONGC, Directors who are qualified, who are 
engineers, although they may not be geo-
physists who, in certain areas, are necessary. 
Certainly, as far as their appointment is 
concerned, it s not according to the aweet will 
of the Minister or the Ministry that we 
appoint anybody in the ONGC as Director. 
He has to pass through a strong test by the 
Public Enterprises Selection Board and the 
Establishment Board of which Mr. Puri is the 
Chairman. It is only after a select panel is 
made by the Board that the final selection is  
made.   And then  the matter goes 
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[Shri P. C. Sethi] to the Appointments 
Committee and then he is appointed. 
Therefore, it is not as if we are going to fill 
the ONGC with people accordng to our sweet 
will and choice. They will be kept there 
according to their necessity. 

Mr. Kalyanasundaram said that nothing is 
bing done with regard to the Cauvery basin. I 
would like to assure him that we are taking all 
possible measures to start work in the Cauvery 
basin because the possibility of finding 
hydrocarbons in the Cauvery basin is there 
very much. We put all our efforts in Godavari 
basin also but we have lost two machines; two 
very costly machines we have lost there 
because of the mud and the strong currents 
there in the Godavari basin. That is why we 
are now trying to have some more foreign 
expertise and better equipment in order to see 
that they can drill in those conditions. And I 
would like to point out that for the Godavari 
basin alone we have provided an amount of 
Rs. 274 crores for carrying on the exploration 
work. And although we have been assures of 
some World Bank help as I have said the 
other day, whether the World Bank help 
comes or not ,We shall carry on this  work  
without  any  disturbance. 

Sir, with regard to the point made by Mr. 
Chakraborty, I have already clarified it. 

Then Mr. Hukamdeo Narayan Yadav 
opposed the change in section 5. I have 
already explained it. He was more keen on a 
petro-chemical complex in the Barauni area. 
He knows, as I have announced in the other 
House, that some petro-chemical complex in 
the Barauni area is coming up. How big it 
will be will depend on the seze of the 
exchequer that will be granted to us by the 
Planning Commission. 

SHRI SHRIDHAR WASUDEO DHABE: 
I had asked- one query about the wastage  of 
ga3 at Assam 

worth Rupees 1.44 lakh per day, That w3s the 
reply given yesterday. I would like to know 
what the position is, whether the gas is being 
cleared and wasted. 

SHRI P. C. SETHI: it is true that that 
quantity of gas which the hon. Member has 
mentioned is being flared in Assam. As far as 
Bombay High as concerned, after the BHN 
platform has come into position, the flaring 
of gas, particularly from the wells which are 
coming under this platform has been totally 
stopped. And I hope that after the other 
platforms go into production, as far as flaring 
in Bombay High is concerned, it will be 
totally stopped. 

SHRI SHRIDHAR WASUDEO DHABE: 
I am asking about Assam, not Bombay High. 

SHRI P. C. SETHI; Earlier you mentioned 
flaring in Bombay High. That is why I have 
said this. But as far as Assam is concerned, it 
is being flared because the Assam Electricity 
Board and the various other consumers who 
have been committed this gas are not able to 
utilise this fully. We will be taking measures 
to see that this  gas is  also not flared. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): Now, 
the question is; 

"That the Bill further to amend the Oil 
and Natural Gas Commission Act, 1959, as 
passed by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): We shall 
now take up ciause-by-clause consideration 
of the Bill. 

Clauses 2 to 4 were added to the Bill. 

Clause l, the Enacting Formula and the Title 
were added to the Bill. 
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SHRI P. C. SETHI: Sir, I move: 

"That the Bill be passed." The 

question was proposed. 

SHRI NAGESHWAR PRASAD SHAHI 
(Uttar Pradesh): Mr. Vice-Chairman, Sir, one 
wtfrd, only one word. I do not want to 
consume the time of the House 

 

THE VICE-CHAIRMAN (SHRI 
ARVIND GANESH KULKARNI): There are 
two others to speak on the third reading. You 
have stood up in between. I have promised 
somebody else. 

SHRI NAGESHWAR PRASAD SHAHI:  
All right. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI) Now, Mr. Shiva 
Chandra Jha. 

 

 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Before I call the 
next speaker, I request the Finance Minister 
to lay on the Table a statement ( in English 
and Hindi) of the estimated receipts and 
expenditure of the Government of  Assam for 
the year  1981-82. 

THE  BUDGET      (ASSAM),   1981-82 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): Sic, I beg 




